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quently, weather conditions which are normally
beyond our control were more favourable...

SHRI JAGANNATHRAO JOSHI (Shaja-
pur) : That is a good thing, of course.

SHRI PILOO MODY : He is complaining
now that the weather was favourable to us !

SHRI A. C. GEORGE : Not that, I
am happy about it. The only thing was that
we did not know that it would be so good as
the elections. Now we are estimating the
crop which is much better than what we
thought of eariier. Assuming a crop of 55
lakhs, we asked the Cotton Corporation to
move in. Of course, if the situation so war-
rants, we can move in in a massive way.
Nobody prevents that. When the hon, mem-
ber was referring to 40,000 bales, he said it
was a paltry thing. In the beginning itself, I
told the House that we have already invested
Rs. 4.92 crores, So you can imagine how
much money will have to be shelled out ifa
public sector corporation like the CCI is to
purchase a lakh of bales.

SHRI PILOO MODY : Twenty times

what you have already spent.

SHRI A. C. GEORGE : The hon. mem-
ber was again referring to the price of January
1971. At the beginning itself, I said that the
1971 January price was high. The normal
comparable prices are those prevailing in
1969-70. Those were the figures which 1
quoted, There was no confusion there. The
price of 1970-71 was extraordinarily high. This
cannot be compared with the price of a normal
year.

SHRI P. M. MEHTA He forgets that
the cost of production has also gone high.

SHRI A. C. GEORGE : Government are
aware of the situation. As was explained
earlier, we have already relaxed the stock
limits. We will. give more credit facilities.
More purchase points will be opencd. Already
there are more than 41 of them. In an ope-
ration of this type, I do not think that even
the hon. member expects that we will be open-
ing a purchase centre in every field. We are
putting up centres in market places, wherever
it is considered vital from the commercial
point of view.
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Again I assure you that we are quite aware
of the prevailing situation and every measure
will be taken to see that the difficulties of the
farmers are overcome to a great extent.

—_——

12. 24 hrs.
PAPERS LAID ON THE TABLE

PAPERS UNDER COMMISSIONS OF INQUIRY
ACT AND ALL INDIA SERVICES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : On behalf of Shri Ram Niwas
Mirdha, I beg to lay on the Table :

(1) A copy of the Central Commissions
of Inquiry (Procedure) Amendment
Rules, 1972 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 198 in Gezette of India dated
the 19th February, 1972, under sub-
section (3) of section 12 of the Com-
missions of Inquiry Act, 1952.
[Placed in Library. See No. LT—
1512/721.

(2) A copy each of the following Noti-
fications (Hindi and English versions)
under sub-section (2) of section 3of
the All India Services Act, 1951 : —

(i) The Fifteenth Amendment of
1971 to the Indian Administra-
tive Service (Pay) Rules, 1954,
published in Notification No,
G.S.R. 1688 in Gazette of
India dated the 13th November,
1971.

(ii) The Indian Administrative Ser-
vice (Fixation of Cadre Strength)
Fifteenth Amendment Regula-
tions, 1971, published in Noti-
fication No. G.S.R, 1689 in
Gazette of India dated the 13th
November, 1971,

The Sixth Amendment of 1971
to the Indian Police Service
(Pay) Rules, 1954, published in
Notification No. G.S.R. 1792
in Gazette of India dated the
4th December, 1971,

(iii)
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(1v)

)

(vi)

(vir)

(vin)

()

(x)

(x1)

The Indian Police Service (Fixa-
tion of Cadre Strength) Iifth
Amendment Regulations, 1971,
published 1n Noufication No
G SR 1793 in Gazette of Indis
dated the 14th December, 1971

The All India Services (Death
cum Retireinent Bunehts) Second
Amcndment Rules 1971 publ
shed in Notification No GSR
1905 in Gasette ol Indin dited
the 18th Dwember 1971

The Indian Adminnl itive Ser=
vice (P1y) Lightcenth Amend
ment Rules, 1971 published in
Notification No G SR 1944 1n
Guzette of India duted the 25th
Dicember 1971

The Indian Admmistiative  Ser-
vice (P1y) (Seventcenth Amend-
ment) Rules, 1971 published 1n
Notification No G SR 1945 n
Garctte of India dated the 25th
Ducuniber, 1971

The Indian Admunisti stive Sur
vice (Fixation of € 1drc Strength)
Sixteenth Amendment Requln
tions 1971, published in Noti
ficalion No GSR 1946 1n
Gazette of India dited the 25th
Decumber 1971

The Indiin Administritive Sor
vice (Pay) Sixteenth Amendment
Rules, 1971 published 1n Noti
fitaton No GSR 1947
Garette of India dited the 25th
December, 1971

The Indian Administrative Ser

vice(Appointment by Promotion)
Amendment Regulations, 1971

published 1n  Notification No

G SR 1956 1n Gazette of Tndia
dated the 21st December, 1)71

The All India Services (Tomt
Cadre) Rules, 1972, published
in Notification No G S,R 22(E)
1n Gazette of India dated the
11th January, 1972

MARCH 22, 1972

(xn)

(xu1)

(x1v)

(xv)

(xv1)

(xvin)

(xvim)

(xix)

(xx)
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The Indian Admunistritive Ser-
vice (Pay) First Amendment
Rules, 1972, published in Nou-
fication No GSR 26(E) m
Gazette of India dated the 13th
January, 1972

GSR 36E) published 1n
Gavette of India dated the 20th
January, 1972 constituting for
the States of Assam and Megha
laya ajoint cadie of the Indian
Administratine Service

The Indiwn Admimstra
tne Serviee (Piy) Nintteenth
Amendment Rules, 1971, publi
shed in Notification No G SR
37 in Gasctie of India dited the
Ist January 1972

GSR 1%(t) published in
Gazette of In ha dated the 20th
January, 1977 constiuting for
the States of Assam and Mcgha
lnya a jomt ¢uwdre of the Indian
Polie Scrviee

The Indiin Police Service (Pay)
Seventh Amendount  Rules
1972 publishud 1n Notification
No GSR 3R inGarsette of
India dated the Ist Januiry,
1972

GSR 38(J) published in
Gazette of Indi1 dated the 20th
January, 1972 consututing for
the States of Mamipur and
Tupura a joint cadre of the
Induan Administrative Service.

GSR 39F) published 1n
Gacette of India dated the 20th
January, 1972 constituting for
the States of Manpur and
Tripwa a jont cadre of the
Indian Police Scryvice

GSR 40(F) pubhshed m
Garette of India dated the 20th
January, 1972 constiuting for
all the Union terntories a joint
cadre of the Indian Admimustra-
tive Service

The Indian Admmistrative Ser-
vice (Fixation of Cadre Strength®
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Amecndment Regulations, 1972,
published in Notification No
GSR 4l(L) in Gazette of
India dated the 20th January,
1972

The Indian Police Scviee (Fixa

tion of Cadre Strength) Amend

ment Regulations, 1972, pubh

shed in Notifiation No GSR
42(I) 1in Gazetie of India dated
the 20th January, 1972

(xx1)

The Indian Administrative
Scrviee (Pay) Turd Amendment
Rulws 1972 published 1n Non
fiation No G SR 43(L) in
Crazctte ol India dated the 20th
January, 172

(xxn)

Ihe Indin Police Sorvie  (Pay)
Amendment Rules 1972 publi-
shed 1in Notiheation No G SR
44(L) in Gartic of India dated
the 20th January, 1J72

(xntit)

I'he Indian Police Scrvive (Pay)
Tiest Amendment Rules 1072,
published in  Noufiation No
G SR 116 in Guetle of India
dated the 22nd January, 1372
[Pluced in Library Sce No
LT—1513{72 ]

(xn1v)

CiNTRAL INDUSTRIAT SECt RITY TORCE
(AM! NDMENT) RuLrs

SHRIK C PANT 1 begto lay on the
Table a copy of the Central Industrial Secutity
Force (Amendment) Ru'es, 1971 (Hindi and
Enghish versions) publishcd 1n Notthcation No
SO 444 n Gazette of India dated the 5th
February, 1972, under sub section (3) of section
22 of the Cenmtral Industiial Security Force
Act, 1968 [Placed m Library. Sce No
LT-1514/72 ]

ANNUAL RePORT OF REGISIRAR OF NEWS-
PAPERS ON PRrss IN INDIA

THE MINISTER OF STATL IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : 1beg to lay on the Table
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(1) Acopy of the Annual Report (Part 1)

of the Registrar of New papers for

1ndia on Piess 0 India, 1971

(2) A statement (Hindi and Fnghsh
versions) cxplaining the reasons fot
not laying the Hindi version ol the
above Report simultaneously [Placed
in Library See No LT—1515/72]

UGC (DISQUALIFICATION, RETIREMENT
AND CONDITIONS OF SERVICI OF
Mi MBI RS) AMENDMLNT RuLIs

THI DIPULY MINISITR IN THE
MINISTRY O FDUCATION AND SO
CIAL WLLFARI AND IN FHI DLPART-
MINI OF CUITURI (SHRI D P
YADAV) I beg to lay on the Tablec a copy
ol the Uninur ity Grants Commuscion  (Dis
quahlication, R tiremunt and Conlitions of
Seivice of Mumbers) Amiendment Rules, 1972
(Hindi and [ ndhish vasions) published in
Notification No $ O 5)7 in Garette of India
dated the 1th Iibruary 1972 under sub-
stetion (3) of «wction 25 of the Umversity
Grants Commussion Act, 1956 [Placed n
Library Sce No LT—I1516/72]

- om———

12 25! hrs

RLSIGNATION O MFMBLR
(S1HIRI P C SLTII)

MR SPEAKLR 1 have to inform the
House that Shri P € 5Scthi, an elected mem-
ber of Lok Sibha fiom Indore constituency
of Madhya Pridush, has resigned his scat in
Lok Sabha with ofTeet from the 22nd March
1972

12,26 hrs

COMMITTLL ON PRIVATF MEMBEFRS'
BILLS AND RESOLUTIONS

Tenrd REPORT

SHRIG G SWELL (Autonomous Dise
tricts) 1 beg to present the Tenth Report of
the Comnmuitee on private Members’ Bills and
Resolutions



